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ORDER

- Per Mr. B.V. Raol |M .

| Ld. Counsel for both sndes are present. This M.A. 'No. 78 of 2006 has

been filed for preponmg the date for heanng of the Contempt Petition No

129 of 2005. | ‘ | ]
2; Heard Ld. Counsel for both the parties. o
.3. B M.A. dlsmlssed as being infructuous.

4. CPC is dropped since the order has ‘already been complled Wlth

However, the Ld. Counsel for the applicant opposes the same.
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